
Central Administrative Tribunal
Principal Bench,Nev'y Delhi

RA8/99 in OA-761/96

New Delhi, this the 28th May, 1999

Hon 'ble Shri T (j)
Hon'ble bhri S .P.BISWAS/iHfABEH (A)

Yashvir Singh s/o Sh.: Haahuvir Sinnh
''I«ATEEg.. o^p,.

Siddheswhar Road.
KHOURJA

(By Advocate: Shri S.B.Raval) •Heview applicant

Versus

Union of India through:

i»i The Secretary ,

^  «■ Wild Life,
New Lodhi Road,
The Secretary, ^

I^rsonnel a Xrainingv
New Del hi if * , „

.'.'.'Respondents

2.^

(By None)',

ORDER (BY CIRClIIAlLEQin
By Hon'ble Shri T.N3hat, Member (J):

We have gone through the contents of the RA filed by
the applicant^

2.i The applicant had filed 0.'.. No. 761/96 seeking notional
niority in Indian Forest Service from the year 1985 and also

his allocation to his home State cadre;! The applicant had earlier
also filed OA 1266/90 wherein he had sought appointment on
the basis Of 1985 Supplementary list w.e.T.I 17b2,1990 which was
the last date of the "moratorium" put by the UPSC, lhat 0,v,<
was allowed by the Tribimsi hM+ -;+judgement that the appointment of thrap^!S^ri&f folf Sto'®

• .2.'.



I

V

effect from the date the applicant joins his service in
I.F.S. and he v.iu get his seniority in the I.F.S. only
from the date of appointment and -not earM.. ^
3.! After hearing the learned counsel for the parties
we dismissed the 0.A, „o.1 761/96, IMs done after we
considered the contentions made by the applicant in the 0,A.
but in view Of the aforesaid direction of.the Tribunal in
the earlier O.A. we found ourselves unable to grant the
relief prayed for by the applicant th. „ •

ppxicant, the review applicant
herein^l

4. The applicant has now sought to raise the same pl^as
in the review application;! Those pleas having already been
considered by us there

for review of our judgenmnt.
rror apparent on the face of the record has been pointed

ou by the applicant nor has he disclosed any other ground
which would warrant the exercisp +hc.exercise of the pc^vers of review
by us^

5» In view of the^ above wp f-inri i-. -j."ove, we find no nierit in this
whirls accordingly dismissed, by circulation,.

(2.P, )
Member (A)

na
Member (j)


